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In the Delhi High Court

Case No : Civil Writ Petition No. 8982 Of 2021

Kiran Tandon APPELLANT

Vs

State Of Nct (Delhi) & Ors RESPONDENT

Date of Decision : 25-08-2021

Acts Referred:

Citation : (2021) 08 DEL CK 0192

Hon'ble Judges : Dhirubhai Naranbhai Patel, CJ;Jyoti Singh, J

Bench : Division Bench

Advocate : Piyush Singh, Akshay Srivastava, Sourav Sharma, Anupam 
Srivastava, Dhairya Gupta

Final Decision : Disposed Of

Judgement

D.N. Patel, CJ

Proceedings have been conducted through video conferencing.

CM No. 27947/2021 (Exemption from filing attested affidavit)

For the reasons stated in the application and in view of the present prevailing
situation, the present application is allowed. However, the applicant is directed to
file duly signed and affirmed affidavit within a period of one week from the date
of resumption of regular functioning of the Court.

Application is disposed of.

W.P.(C) 8982/2021

Present writ petition has been filed for quashing of the order dated 20.05.2016
passed by Respondent No.2/RCS.

Learned counsel appearing on behalf of Respondents No.1 and 2, at the outset,
draws the attention of the Court to the order dated 20.05.2016 to point out that
the husband of the Petitioner had appeared before the Competent Authority on
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the said date and had withdrawn the case with liberty to file a fresh case when
the relevant documents would be available. On his statement, the appeal was
disposed of as withdrawn. Learned counsel also points out to a letter dated
04/06.07.2016 addressed by the Petitioner to the concerned Registrar wherein
she had categorically stated that she was in the process of re-filing the appeal. It
is argued that without filing the appeal, in terms of the liberty sought, the
present writ petition has been filed, assailing the order dated 20.05.2016, which
is impermissible in law. Objection is also taken to the maintainability of the writ
petition on the ground of delay and latches.

Faced with the above, Mr. Piyush Singh, learned counsel appearing on behalf of
the Petitioner, after canvassing some arguments, seeks permission to withdraw
the present writ petition, with liberty to resort to appropriate remedies available
in law.

Permission as prayed for is granted.

Writ petition is disposed of as withdrawn, with liberty as prayed for.
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